
 
Crml. No.  137/2021. 

FIR No.  16319/2021. 

PS Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Durgesh. 

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

   Bail bonds are unverified as surety was not found at his address. 

   Accordingly, let fresh report be called for 24.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 



 
Crml. No.  135/2021. 

FIR No.  210/2021. 

PS Narela. 

U/s 147/ 148/149/323/427/452/506/34 IPC and 25/27 Arms Act. 

State VS Naved @ Navel S/o Mahkool Hasan @ Mehkul Hassan.  
 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for the State. 

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused is in JC since 29.05.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Co-accused has already been granted bail in the matter.  Same role has been attributed 

to the present accused.  Keeping in view the same, bail is granted to the accused Naved @ Navel 

S/o Mahkool Hasan @ Mehkul Hassan upon furnishing of personal bond in the sum of Rs.15,000/- 

with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 

 



 
Crml. No.  136/2021. 

E FIR No.  015200/2021. 

PS Narela. 

U/s 379/411 IPC. 

State VS Akshya @ Akku S/o Raj Kumar. 

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for the State. 

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has spent substantial time in JC. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Motorcycle was stolen on 11.06.2021 and was recovered on 21.07.2021. Keeping in 

view the fact that recovery has already been effected, bail is granted to the accused Akshya @ Akku 

S/o Raj Kumar upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like 

amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 

 



 
Crml. No.  138/2021. 

FIR No.  520/2016. 

PS Narela. 

U/s 33/58 Delhi Excise Act. 

State VS Ankush Dahiya @ Ankur S/o Satish.  

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is the second bail application moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Sh. Yogender Singh, ld. Counsel for applicant/ accused. 

 

   At this stage, ld. Counsel for applicant seeks to withdraw the present application. 

  In view of the submissions so-made, same stands dismissed. 

   Copy of the order be also uploaded on District Courts website. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 

 



 
Crml. No.  91/2021. 

FIR No.  012044/2021. 

PS Bh. Dairy. 

U/s 379/411 IPC. 

State VS DL 11SF 4632. 

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application for release of vehicle bearing registration No. DL 11SF 4632 

on superdari moved on behalf of applicant Sohanveer Singh.   
 

Present: Ld. APP for the State.  

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 11SF 4632 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

       

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 

 



 
DD No. 43A dated 15.07.2021. 

PS Mandir Marg. 

U/s 41.1 (c) CrPC. 

State VS Gajala W/o Umed 

And 

FIR No. 107/2003 PS Narela 

U/s 363/366A/368/506/376/34 IPC. 

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Accused Gajala produced from OHB, Nirmal Chaya via VC alongwith welfare officer 

Ms. Meenu.  

 

   IO is stated to be on leave.  

   Case file has also not been traced out.  

   Previous order be now complied for 31.07.2021.  

   Accused be produced through VC on said date at 2 pm  

  Order dasti to all quarters concerned. 

    

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 

 



 
FIR No.  374/2020. 

PS Narela. 

U/s 33 Delhi Excise Act. 

State VS Pankaj. 

 

23.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

Present: Ld. APP for State. 

   Accused Pankaj produced via VC from Rohini Jail.  

   Sh. Ravinder Gaur, ld. LAC for accused. 

 

   Upon inquiry, accused states that he has not received the copy of the chargesheet.  

   IO to remain careful in future.  

   Previous order be complied afresh.  

   Accused be produced via VC for further proceedings on 31.07.2021 at 1 pm.  

   Order dasti to all quarters concerned including SHO Narela for ensuring compliance 

of this order. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                23.07.2021 


